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(2022) 10 DEL CK 0061

In the Delhi High Court

Case No : Civil Writ Petition No. 2222 Of 2022, Civil Miscellaneous Application 
No. 6393-6394 Of 2022

Sunil Kumar APPELLANT

Vs

Directorate General Sashastra Seema Bal And Ors RESPONDENT

Date of Decision : 13-10-2022

Acts Referred:

Citation : (2022) 10 DEL CK 0061

Hon'ble Judges : Suresh Kumar Kait, J;Saurabh Banerjee, J

Bench : Division Bench

Advocate : Shreenath A. Khemka, Vikrant N. Goyal, Shikhar Sardana

Final Decision : Disposed Of

Judgement

CM APPL.6393-6394/2022 (exemption)

1. Allowed, subject to all just exceptions.

2. The applications are accordingly disposed of.

W.P.(C) 2222/2022

1. Present petition has been filed seeking restoration of the petitioner’s PAR for
the year 2018-19 as benchmark for the grant of service benefits whereby
adverse and below-benchmarks grading given in the petitioner’s PAR for the year
2018-19, non-speaking rejection order dated 29.09.2020 and the refusal order
dated 06.07.2021.

2. Learned counsel for the petitioner submits that for the aforesaid relief,
petitioner has made representation dated 17.09.2019 to the DG who is
respondent no.1, however, the said representation has not been decided till date.

3. In view of above, we hereby dispose of the present petition by giving direction
to the respondents to decide the abovementioned representation within four
weeks from today and communicate the decision taken to the petitioner in
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writing within one week thereafter.

4. Needless to state that if the petitioner is still aggrieved by the decision of the
respondents, he may challenge the same before the appropriate forum.

5. In view of aforesaid directions, petition is disposed of.
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